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OBITUARY REFERENCES
MADAM SPEAKER: Hon. Members, I have to inform the House of the sad demise
of two of our former colleagues, Shri Mohan Lal Jhikram and Shri Shiv Charan Gupta.

Shri Mohan Lal Jhikram was a Member of the Eighth, Ninth and Tenth Lok
Sabhas from 1984 to 1996, representing the Mandla Parliamentary Constituency of
Madhya Pradesh. Earlier, Shri Jhikram was a Member of the Madhya Pradesh
Legislative Assembly from 1980 to 1983. During this period, he held the position of
the Deputy Minister for Education in the Government of Madhya Pradesh from 1983
to 1984.

Shri Jhikram was a Member of the Committee on Papers Laid on the Table
during the Eighth Lok Sabha. He was a Member of the Joint Committee on Salaries
and Allowances of Members of Parliament and the Consultative Committee of the
Ministry of Communications during the Tenth Lok Sabha.

An active social and political worker, Shri Jhikram served as the President of
the District Cooperative Society, Mandla, Madhya Pradesh from 1983 to 1984 and
President, Madhya Pradesh Tribal Cell from 1985 to 1991. He also served as the
President, Forest Produce Committee, Jabalpur and the District Yojana Mandal,
Mandla, Madhya Pradesh. He was the Vice-President of the All India Farmers’
Committee from 1990 to 1991 and a Member of the Flood Control Board, Madhya
Pradesh from 1980 to 1984.

An educationist by profession, Shri Jhikram was a recipient of the National
Award for best teacher in 1963. Shri Jhikram worked relentlessly for rural uplift
through the promotion of adult education and eradication of various social evils.

Shri Mohan Lal Jhikram passed away on 6™ June, 2010 at Mandla, Madhya
Pradesh at the age of 91.

Shri Shiv Charan Gupta was a Member of the Third Lok Sabha from 1962 to
1967 representing the Delhi Sadar Parliamentary Constituency of Delhi.

Earlier, Shri Gupta was a Member of the Delhi Legislative Assembly from
1952 to 1956. During this period, he held the position of Deputy Minister in the Delhi
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Government from 1953 to 1954. Shri Gupta served as the Chairman, Standing
Committee, Municipal Corporation of Delhi from 1958 to 1962.

Shri Gupta played a proactive role in the campaigns for the betterment of
health facilities for the poor and downtrodden. He was also instrumental in setting up
of an educational institution in Delhi.

Shri Shiv Charan Gupta passed away on 26™ July, 2010 at the age of 88.

We deeply mourn the loss of these friends and I am sure the House would join
me in conveying our condolences to the bereaved families.

The House may now stand in silence for a short while as a mark of respect to

the memory of the departed.

11.05 hrs.

The Members then stood in silence for a short while
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.. (@)
& ABIGAT ¢ § ATYH BT aTed] § [P AT Gag oI (A" 184 & I8q ddl BRI Bq ANcHS
el & ford <, ufiuer &1 A Aifed 81§ I Wi R jE g

... (cgayr)
2 dors HUR (HiemE): dem, g A1 Aifed e Bl
& WESAT : H I HT 8! g (b gl A et &, muept A Aifew frer 2
sl g v (Rftem): S0, 921 oMU dad Te & 99 FEN § 5wl o uw sfor
SR AR TEolHe AN & @il & ] o die W g 3k &R forg die @atea gt 21 §
3MIdHT JfelT & favg dIs fewolt T8 HR Adhdl 3R T S A § dadt ga1 He A 6
TH I BfelT & @ UgaT 3R ORI g1 o ofd #§ ug w6 afy g feh ok fem & Jea
Nfed < a1 W HAreR fbar S, 89 W faar e smom| siifere &7 o 3 e 184 &
q8d Tdl BRE B Aed ATl AfeT FrRm 184 & Afed & W 89 ARl 1 U HaRT ek i
fam 3fik yeehTel @A &1 U 3R frde fhar| vesHe AieM 9 A1 & BRU ¥ s i
el & =t T8 B W W Bl AU AR oy e ® 6 ey oret a1 yeHeTd @i R
M 184 &1 AfeH o of, B IHH Tl M UR™ PR ¢ A e el SY| & A-7 A0y
e gl
2 dors HAUR : HeA, gud Al Aifew faan gar Bl
$it YRS ATed (AAYRT): Sremel Sfl, IS UH 184 & Tgd @Al BRI b (oY IR ULADBIA b
FAUYE & foy gaa At Aifeq fean §1 ol 89 |l WRBGR W BRI 3¢ & 3R Jurg q1g, Sff
J W B 984 JBR oS AT AU BH1 984 BR oIy | 89 SId d1eR O © dl Sl 8ad
FHEdl ¢ o o T IR I © SR I8 99 AW § A WHR W ABR © a2 el § b &
ol & forg IR TE €1 O TR 9 Sl YeoHe AT &1 g Aifed f3ar o S o @R
HR foar] B9t M IR YR Bl DI ST © A1 98 3MUS® Igi ol Yb a9 Bl 1, YT YH Jorg
I B TWH A G SADAT © AT B AT DI OB MUt ga7 B TS BNt | el M D
< Tl feh &9 @t aTed © 6 a R QX STUISied & AT |l 78l uIg 81 8 T Ared 2
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fop o/ HY? AT o9 srede il W DY AS? IfeFE Sl Al |ared &, I oSl Al el 8, I
HY TSl TY? S I1d W B AT 9gd AR #ed o ® IR fhll a9 &a an e 184
Y 21 # MUY 1 ATedl g 6 bl s HAel § S B W 9gd ddbell® g8 ol SAfoy W
M fact & 5 ol el ARie HRY| aER BEIHGR 7T g1l &l s¥fely A% R 3
FREg [l © {6 oy 9 184 & d8d 9@l @)W & g 1 919 & S8y MU gE ol Pal
oT| 319 YSIHE AR @ o)1 faepel IBR & & 8 2. (2raem)

it gomaw Rig area (J9R): dew, g ot Jifew & 2l

A& HEEA ¢ {7 PEl ©, MU Afew A1 g1 3y ared qhdl ©

HEAT B AR qn e wEREE A (sht vad pER d9at) @ I8 O B S T8l © P e W
qg T8 a1l |hd ¢l MY X 915 Al FDhd &l ... (aem)

it erT Rig e (8Rf): deH, g9 ff Afew e

A& HEGAT & ID! Al Qg | fhR oy Y arel oT| 3TTaepl 1 getargd |

#ft Ta9 AR d9a : HSA, H TP I W HAT AR gl WHR 1 I8 HH T8 Fel 6 A
el g& W =9t & ared| .. () B9 &) 999 I 91 Hed Wed © (% eF fee ot 9T ) =t
& oIy IR & 3R & 1 910 W ¢ ©eT g4l 81 T3] I8 91 9 ISl 1 bl Dl AR ATH
T IRE AT S DY IE 91 P ® ol 27 ARG B S gAY Qe iR s @ T Q@
Hifeast fram 193 # Y €| 991 Nfeds & agd =al 1y st & HRaT Ahd &1, (1)

AL RS : T & FH&1 AT8d © al ared elforg

. .a‘r«r)

o 9aT HAR q0A 1 MY IRRR A A R 8, TeAd qqT PR B 2 ... (F98r)

& HRAIGAT : 37U 93 WLy

... (agm)

#t gomw Rig aqa @ ASE, &9 U a9 9 9T I dred &1 89 Wed A ol geR @
3reTifr el =med 1 oy o SiTe 9t €, 98 9 <@ @ © [P WeR HW 9 G & oy daR
T g, VA < & fog AR TE ) e @ f g e urdt @t v Aifew famm 21 S
BH 3101 91 HE & oY WS §Y, IE &9 H @S B MY, (Fagm)

et ARG : 3MYHT H ol | 2
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.. (2T
2 geraw g aed @ 89 AU 919 e Bl 8D ©, MY FHY <IN Al 3BT § AR R E <
dAl SR JABT UG, et 91 €1 RS ATed St 7 A o7, g e & gl o/ 89 A
TH I B B gD 2l T HH TE gon ¥ o U 9 O fAuet U I @1 B SfeR | A AT
9gd d1ed &, A1 d1ed gl (FagH) e e @R @ Smewm? # de @edn g B g
39 foug ) 9e9 ugel 99 184 & 319 Tl AU | B9 39 folU oFNaR WG ¥ T &R 1B
gl R U WHR PR o1 ST A1 S Wed PT I8 gl 78l 8Tl AR Wed el I 7 &l ©
A WHR FRIER g1 HBIGTT, AT ARBR DI AR a0 AIfT] g &l GverR & REEr o
B 27 31U A1 HAl W G 21 Wiex gHe fquer 1 ERE0r < 21 A 91 T8 AT SR &R aRE |
HFA BT B9 AR © b | 184 @ 37 Tl el WY arfep wifaqel a¥ies & wed &
HRIATE! Fed |
N I Rig =t @ wee, g A Aifes & e
A& HEIGAT : IYH] Al &l o

... (cgagm)
2 g1 Rg @te @ & B/ ¥ SR S ¥ 8iar 81§ s W H Yo drd of 1 el g
& 9 F4@i B B 2. (Fagm)

3rezel WRIGHT : 379 YT Blel P e Aty |

.. (@)
N err R dlem : Aread M SR ST F Ferd 21 8 b A Aifed & ol (sraem)
e SR B A1 <9 B SAHET & AU a9 §1... (@Em)
I wRed : I 184 B TP ufhAT B SU TWONAT R o« SIVT| 3R 89 39 UsAe &x
o dl I8 NIl & [EA ST 3T ST 9HI QT 3R 99 STIsU

.. (@)
Mt e Rig dlem @ < A W S @ fer F 991 FrF TE 2 T A 2 R aw
BIHDTS §& DD TSl 17 184 B FH =@l BuIg SY| .. (AET)
Y WHIGAT AT YT Bl g Qifoy | ggarg|
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. ()
AT JEAT RIS : FEIed], $9 a1 H G Ul Hes (A9 Bl oI =l 8l | SR §ARI
BT DT IR @RS 81 797 7 @1 1w 184 S R=iifes faw @1 a8t 2, ofde oy @ &
fe5 a1t HETS & e B BISHR Y bicl dar (&l WY |... (Ager)
Y 9aw PR §9A : BH 39 W 193 & e o B ©l..(F@UM) 27 AN P QA Aifed Fraw
193 @ JMET o g § Hifs 9 Aifew T8l ™ 193 # o ga § gafoiy I =df & S
=Y ... (Fag) 89 T4 DI 91 P8 L © AR I Hel DI 1 HT @ o
T FEGA : T Bl Y B Qg |

.. (@)
SR G TR 2 HSME S gal D F{aT DIs GOV HM 59 G A el sl (Faem)
e HRIGAT © Yo Bl A P& DA Qg

.. (@)
SAA YUAT WR : T U8l HEg W Fal 81| A1 (99 95t fQar 21 89 3ueh! el &
I R UG Brs fodn| g | 184 @ e ==l R8sy . (@)

A& WA : AP ©, AW T S © B g 30 @R U o Bl oFR I Ysfe R
TG A1 98 oAt & W S| MY 99 $B S B

... (cgagm)

AT I TR 2 ST FT GG T T 78 2 ... (Fagm)

i 9a9 PR d9A: B TA1 Bl 910 Ped © I Bl DI 9d bed ol... (FIEH)
MADAM SPEAKER: Q. No. 61.

... (Interruptions)
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11.14 hrs.

At this stage, Shri Mithilesh Kumar, Shri Dharmendra Yadav and some other hon.
Members came and stood on the floor near the Table
... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.15 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
12.0% hrs.

At this stage, Shri Dilipkumar Mansukhlal Gandhi and some other hon. Members
came and stood on the floor near the Table

... (cgagm)
12.0% hrs.
At this stage, Shri Dharmendra Yadav and some other hon. Members
came and stood on the floor near the Table
... (agm)
12.0% hrs.
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): Madam, I beg to lay on the Table a copy of the
Competition Appellate Tribunal (Recruitment, salaries and other terms and conditions
of service of officers and other employees) Rules, 2010 (Hindi and English versions)
published in Notification No. G.S.R. 290(E) in Gazette of India dated the 8" April,
2010, under sub-section (3) of Section 63 of the Competition Act, 2002.

(Placed in Library, See No. LT 2639/15/10)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Madam, I beg to lay on the Table a copy of the
Memorandum of Understanding (Hindi and English versions) between the National
Handloom Development Corporation Limited and the Ministry of Textiles for the
year 2010-2011.

(Placed in Library, See No. LT 2640/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI JITIN PRASADA): Madam, I beg to lay on the Table:--

(1) A copy of the Liquefied Petroleum Gas (Regulation of Supply and Distribution)
Amendment Order, 2010 (Hindi and English versions) published in
Notification No. G.S.R. 452(E) in Gazette of India dated the 28" May, 2010,
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955.

(Placed in Library, See No. LT 2641/15/10)

(2) A copy each of the following Notifications (Hindi and English versions) under
Section 62 of the Petroleum and Natural Gas Regulatory Board Act, 2006:-

(1) The Petroleum and Natural Gas Regulatory Board (Determining
Capacity of Petroleum, Petroleum Products and Natural Gas Pipeline)
Regulations, 2010 published in Notification No. G.S.R. 476(E) in
Gazette of India dated 7™ June, 2010.

(Placed in Library, See No. LT 2642/15/10)

(i)  The Petroleum and Natural Gas Regulatory Board (Levy of Fee and
other Charges) Amendment Regulations, 2010 published in Notification
No. G.S.R. 477(E) in Gazette of India dated 7" June, 2010.

(Placed in Library, See No. LT 2643/15/10)
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(iii)

(iv)

)

(vi)

16

The Petroleum and Natural Gas Regulatory Board (Authorising Entities
to Lay, Build, Operate or Expand City or Local Natural Gas Distribution
Networks) Amendment Regulations, 2010 published in Notification No.
G.S.R. 478(E) in Gazette of India dated 7™ June, 2010.

(Placed in Library, See No. LT 2644/15/10)

The Petroleum and Natural Gas Regulatory Board (Determination of
Network Tariff for City or Local Natural Gas Distribution Networks and
Compression Charge for CNG) Amendment Regulations, 2010
published in Notification No. G.S.R. 479(E) in Gazette of India dated
7" June, 2010.

(Placed in Library, See No. LT 2645/15/10)

The Petroleum and Natural Gas Regulatory Board (Authorizing Entities
to Lay, Build, Operate or Expand Natural Gas Pipelines) Amendment
Regulations, 2010 published in Notification No. G.S.R. 480(E) in
Gazette of India dated 7™ June, 2010.

(Placed in Library, See No. LT 2646/15/10)

The Petroleum and Natural Gas Regulatory Board (Petroleum and
Natural Gas Register) Regulations, 2010 published in Notification No.
G.S.R. 481(E) in Gazette of India dated 7™ June, 2010.

(Placed in Library, See No. LT 2647/15/10)
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12.02 hrs.
STANDING COMMITTEE ON RURAL DEVELOPMENT
10™ to 13™ Reports

SHRIMATI SUMITRA MAHAJAN (INDORE): Madam, I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on Rural
Development:--

(1)  Tenth Report on action taken by the Government on the recommendations
contained in the First Report (Fifteenth Lok Sabha) on Demands for Grants
(2009-10) of the Ministry of Rural Development (Department of Rural
Development).

(2) Eleventh Report on action taken by the Government on the
recommendations contained in the Second Report (Fifteenth Lok Sabha) on
Demands for Grants (2009-10) of the Ministry of Rural Development
(Department of Land Resources).

(3) Twelfth Report on action taken by the Government on the
recommendations contained in the Third Report (Fifteenth Lok Sabha) on
Demands for Grants (2009-10) of the Ministry of Rural Development
(Department of Drinking Water Supply).

(4)  Thirteenth Report on action taken by the Government on the
recommendations contained in the Fourth Report (Fifteenth Lok Sabha) on

Demands for Grants (2009-10) of the Ministry of Panchayati Raj.

... (Interruptions)
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12.02 hrs.

STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the First Report
of the Standing Committee on Petroleum and Natural Gas on Demands for
Grants (2009-10), pertaining to the Ministry of Petroleum and Natural Gas ~

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI JITIN PRASADA): Madam, I beg to lay the Statement on
the status of implementation of recommendations contained in the 1st Report of the
Standing Committee on Petroleum & Natural Gas (15th Lok Sabha) in pursuance of
directions of the Hon'ble Speaker, Lok Sabha vide Lok Sabha Bulletin- part II dated
September 01, 2004.

The First Report of the Standing Committee on Petroleum & Natural Gas (15th
Lok Sabha) was presented to the Lok Sabha on 21.12.2009. The Report relates to the
examination of Demands for Grants of Ministry of Petroleum & Natural Gas for the
year 2009-10. Action Taken Statements on the recommendations/observations
contained in the Report of the Committee had been sent to the Standing Committee on
Petroleum & Natural Gas on 16.3.2010.

There are 29 recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These recommendations
mainly pertain to issues like full utilization of Budget, setting up of Rajiv Gandhi
Institute of Petroleum Technology, availability of rigs for exploratory drilling,
realistic targets for exploratory works, timely commissioning of Paradip refinery,
achieving crude oil production targets, strengthening of Directorate General of
Hydrocarbon, development of alternate sources of fuel, according infrastructure status
to hydrocarbon industry, taking steps to attract adequate response from domestic and

foreign companies under New Exploration Licencing Policy, increased allocation for

" Laid on the Table of the House and also placed in Library, See No. LT 2648/15/10
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Research & Development activities, taking up projects in areas like development of
shale gas and gas hydrate resources, conversion of coal to liquid, creation of Price
Stabilization Fund, compliance of environmental norms by Refineries, Bio-fuels,
year-wise action plan for CNG/PNG network, Rajiv Gandhi Gramin LPG Vitrak
Yojana, curbing of adulteration and automation of Retail Outlets, setting up of
Strategic Storage facilities, restructuring of Biecco Lawrie Limited, etc.

Present status of implementation of various recommendations made by the
Committee is indicated in the Annexure to the Statement, which is laid on the Table
of the House. I would not like to take the valuable time of the House by reading out

all the contents of this Annexure. This may please be considered as read.
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12.03 hrs.
MOTION RE: SEVENTEENTH REPORT OF
BUSINESS ADVISORY COMMITTEE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to move the
following:--

“That this House do agree with the Seventeenth Report of the Business
Advisory Committee presented to the House on 28" July, 2010.”

MADAM SPEAKER: The question is:

“That this House do agree with the Seventeenth Report of the Business
Advisory Committee presented to the House on 28" July, 2010.”

The motion was adopted.
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12.03Y hrs.
MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, Matters under Rule 377 shall be laid on the
Table of the House. Members, who have been permitted to raise matters under Rule
377 today and are desirous of laying them, may personally hand over slips at the

Table of the House immediately, as per practice.

(i) Need to allocate funds for gauge conversion work on Bahraich-Nanpura —
Rupaidiha railway section in North Eastern Railway

sit e fheiR FHIS! (T8NEd): WY WG &9 FT SUS 9e¥gd (S0U0) ~uTel T HHTE
SATHT 2l TS ge9sd A IR TS A, I Hiex A9 Yol A7 2| Me-aesa-—AaRT e
B TUTCHTST IS, & IAK B! AT H S o & AN BT FAREA BT o] TSIl dres
AT AT T 3T ST T Q1 <2 Bl 9@ g & HIeX I 811 & DRl I8l A Xl q
H gATs Tl B U Bl SHfed W SENIgd AMURT AUTeii 8. Xl AR BT AW uRddd e
ST 31 3Maead Bl 59 Nl J1 & A IRAdY | Ssegl ¥ WY dR R <% & 3T UFI 6l
Hrer dus B g, R ARl | qn At WSl 9 Ydd BT qoRd d IR B qT HRA
AT &1 9 B Hed SR Ao e Bra| BN ORI AT & URGY W agd € SR § Y
g 9eNsd O N9 9 Uws sard &1 A gl

3T W Bs WHR W AR & [P YaieR verd MREYR & e qeRIga-TaRT TaTeli ol
Y AR BT T URacE a9 2011-12 § &R B TG T HA g 67 Idfed wx & FHar
|

* Treated as laid on the Table
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(ii) Need to set up a separate institutional authority to monitor the allocation
and implementation of grants for the upliftment of SCs and STs

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the kind attention
of the august House towards allocation and expenditure made under Special Component
Plan (SCP) and Tribal sub plan (TSP). As per the guidelines 16.2% and 8.0% of grants
are to be allocated for SCs and STs respectively. There are certain
Ministries/Departments which are neither in a position to allocate the grants nor incur
expenditure. Even if they allocate, they do not spend the grants for the welfare of
SCs/STs. At the end of financial year they divert these funds to some other
programmes. It is worth to mention here, that in certain Ministries/Departments, the
amounts are mathematically/arithmetically divided into 16.2% and 8.0% and shown
spent against the SCs and STs respectively.

Hence, I request the Government that there is a need to formulate a plan to
increase the allocation in addition to the allocation of 16.2% and 8.0% towards SCs and
STs, so as to enable to bring down the gap. Therefore, | strongly believe that, there
must be a separate institutional mechanism or a separate authority to monitor the
allocation and effective implementation of SCP/TSP duly turning the allocations to

implementable schemes.
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(iii) Need to introduce CNG based vehicles in the country, particularly in
Hyderabad

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the kind
attention of the august House regarding the need to introduce CNG in Hyderabad and
other cities to reduce the pollution which affects the health of the people in our
country.

CNG is the only alternative to stop alarming pollution levels in Metro cities
like Hyderbad. With increase in petrol prices acceptance level of alternate fuel
vehicles among Indian is growing. CNG wave seems to spread fast across India and
there is a dire need to introduce CNG in other cities like Hyderabad. Currently, the
availability of CNG is confined to selected centres in Western and northern India
only. The LPG dispensing stations have been concentrated on specific cities, and
cities of South India especially cities of Andhra Pradesh remains almost negligible. 1
would like to mention some successful initiatives like conversion of diesel fueled
Public transport to CNG fueled transport in Delhi, switching of Vikrams (tuk-tuks)
from using diesel to electricity as fuel in Kathmandu valley, shifting from leaded to
unleaded gasoline in many countries to reduce the pollution level.

I, therefore, request the Minister of Petroleum & Natural Gas, to introduce
CNG based vehicles in Andhra Pradesh and also in other cities across the country in

the current year itself with sufficient budgetary allocations.
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(iv)  Need to set up Kendriya Vidyalayas, in Bhadrachalam and Warrangal
districts of Andhra Pradesh

SHRI P. BALRAM (MAHABUBABAD): I would like to draw the kind attention of
the august House regarding the need to set up at least two Kendriya Vidyalayas, one
in Bhadrachalam area and another in Warangal district i.e. in my Mahabudabad
Constituency, in Andhra Pradesh.

Nearly 30 schools are catering to the needs of the students in Andhra Pradesh.
Students are being benefited very much from these schools especially the poor ones
like tribals. Most of the people who are living in and around the areas of
Bhadrachalam, Illendu, and in other areas in Mahabubabad Constituency belongs to
SCs/STs/BCs and other minority sections and many people are poor and they are
striving for their livelihood with their meagre incomes. Most of the students are
unable to afford the cost of education in private institutions due to utter poverty and
lack of knowledge. There is necessity to cater to the needs of the students who are
mostly from weaker sections and the tribals. If the Government sets up adequate
Kendriya Vidyalayas in my Mahabubabad Constituency, the students particularly
hailing from tribal belts will be mostly benefited and definitely it will increase the
knowledge levels in all parts of our country with a uniform procedure.

I, therefore, request the Hon’ble Minister of Human Resource Development, to
intervene in the matter and ensure that at least two Kendriya Vidyalayas one in
Bhadrachalam and another in Warangal district may be set up in the remaining XI

Plan period.
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v) Need to ensure adequate supply of fertilizers at affordable rates to the
farmers of Zahirabad and Medak regions in Andhra Pradesh

SHRI SURESH KUMAR SHETKAR (ZAHEERABAD): I would like to draw the
kind attention of the august House regarding the problems being faced by the farmers
in getting fertilizers in time and at an affordable price not only in Andhra Pradesh but
all over the country especially in Telangana areas like Zaheerabad and Medak.

Many farmers are facing lot of problems in getting the fertilizers for various
crops purposes in the kharif and rabi seasons at the minimum rates fixed by the
Government. Sometimes, there is no stock or the farmers have to stand in queue for
many hours due to lack of adequate fertilizers or they have to spend more amount in
the black market. Some people and companies are creating shortage of such supply of
fertilizes in the market. Many farmers were duped in recent years due to lack of
awareness in the supply of fertilizers. There is no proper system to monitor the sale of
fertilizers in the market at MRP rates particularly in the remote areas like Zaheerabad,
Medak and other Telangana regions in Andhra Pradesh. This is really a concerned
issue of the farmers and the overall development of our country. Now, this is the right
time for the Government to ensure proper supply of fertilizers to sow the seeds.

I, therefore, request the concerned Hon’ble Minister, to kindly intervene in the
matter to ensure that farmers get their fertilizers in time and at MRP rates in all
seasons by strictly monitoring the market so that the interests of the farmers could be
protected to get the genuine returns for their hard work in improving our economy and

growth.
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(vi)  Need to grant residency rights and identity cards to Hindu/Sikh nationals
who have come from Pakistan on valid Visas

SHRI PRATAP SINGH BAJWA (GURDASPUR): There are thousands of
Hindu/Sikh families who came to India from Pakistan on a valid Visa, but do not want
to go back for various reasons. One of their chief fears is the prevailing law and order
situation is very bad in Pakistan, besides their poor economic conditions. There are
some nationals who stayed back in Pakistan at the time of partition for various
compulsions, but now they want to come back to their motherland for the rest of their
lives. In some cases, it has even been reported that they have torn their passports into
pieces so that they would not be forced to go back to their homes in Pakistan.

Recently, the Ministry of Home Affairs has asked the State Governments/UT
Administration to consider the cases for extension of long-term visa of certain
categories of Pakistani nationals, and also granted exemption to such Pak nationals
from the provisions of Rule 3 of the Passport (Entry into India) Act, 1920.

However, it is the desire of these nationals that instead of extension of long-
term of visa, they should be given asylum in India so that they can get residency
rights and identity cards to enable them to have access to various welfare schemes.

I, therefore, request the Hon’ble Minister to kindly take a sympathetic view on

this matter and issue necessary directions in this regard.
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(vii) Need to shift Bagdad Asmara firing range in Karnataka to some other
place

SHRI SURESH ANGADI (BELGAUM): An area of 7469.11 acres of agricultural
land situated in various villages of Belgaum taluka have been reserved for Bagdad
Asmara Firing Range upto year 2020. These lands are of private owners. It has
become very difficult for them to go to their fields and take up agricultural and non-
agricultural activities in their own lands. Moreover, the students, farmers and the
general public are using the roads passing through these lands which have been
reserved for firing range.

For the sake and safety of life of the villagers, farmers and students the present
firing range is to be shifted. These private agricultural land owners have not been paid
any compensation so far causing finical constraints to them and they are being
restricted to use their agricultural lands. Further, the reserved firing range is situated
in the middle of the extended fast developing Belgaum city. Thus the already reserved
firing range in the village limits of Ramdurg and Marihal of Belgaum Taluk can be
used by the Defence Department. In fact, the Army has about 28000 acres of land
with them, which they are not using since independence.

I urge upon the Union Government to consider shifting the reserved firing

range, as per public demand and their interest.
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(viii) Need to promote Junior Engineers of Bhakra Beas Management Board to
the post of Sub-Divisional Officer
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(ix) Need to increase wages of workers in cooking mid-day meals in rural
areas of the country, particularly, in Jalgaon Parliamentary Constituency,
Maharashtra
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(x) Need to extend the Rajgir-Tilaiya rail section upto Koderma in East
Central Railway Zone
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(xi) Need to clear the backlog of pending cases in various courts
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(xii) Need to provide security cover to the fishermen of Nagapattinam
Parliamentary Constituency in Tamil Nadu who are being attacked by the Sri
Lankan Navy

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I would like to bring the attention of
the Minister of External affairs to the continued atrocities being committed by Sri
Lankan Navy on the India Fishermen. Recently, four fishermen from Vedaranyam
Area, which falls in my Constituency, Nagapattinam, Tamil Nadu were brutally
attacked by Sri Lankan Navy during fishing in the sea near the coast of Kodiakarai.
One of the fishermen, lost his life in the sea. Frequent occurrence of such attacks by
Sri Lankan navy on the fishermen of my Nagapattinam Constituency has caused
nightmare in the minds of the fishermen who venture into the sea for fishing.

I hope that the Ministry of External Affairs would take up this issue strongly
with Sri Lanka and would find a permanent solution to this problem. I would also
request the Minister of Home Affairs to strengthen the patrolling by Coast Guard. It
should be the duty of the Coast Guard and Indian Navy to protect each and every
Indian fishermen. Unfortunately the fishermen are left to the mercy of Sri Lanka Navy
whenever they venture into the sea. Even though we are extending assistance in many
ways, the attitude of Sri Lankan Navy towards the Indian fishermen is a cause of
concern in the State.

I hope that the Union Government would initiate immediate measures to

protect our fishermen.
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12.03% hrs.

STATUTORY RESOLUTION RE: APPROVAL OF PROCLAMATION BY
PRESIDENT IN RELATION TO THE STATE
OF JHARKHAND - Contd.

MADAM SPEAKER: Item No. 11, further discussion on the Statutory Resolution.

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
AJAY MAKEN): Madam Speaker, a copy of the Proclamation, as stipulated under the
Constitution, along with consequential Order is also placed on the Table of the House.
In keeping with the convention, a copy of the Governor’s report recommending
issuance of the Proclamation is also placed on the Table of the House.

Yesterday, I have already moved the Resolution. Now, I would request that the
Proclamation issued on the 1* June, 2010 under article 356 (1) of the Constitution in
relation to the State of Jharkhand be approved by this august House.

MADAM SPEAKER: The question is:

“That this House approves the Proclamation issued by the President on
the 1* June, 2010 under article 356 (1) of the Constitution in relation to
the State of Jharkhand.”

The motion was adopted.

MADAM SPEAKER: The House stands adjourned to meet again tomorrow, the 30"
of July, 2010, at 11.00 a.m.
12.04 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, July 30, 2010/Sravana 8, 1932 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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